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'Em ARDHRA PRADESHPROEIB~TIOE~OFABSORP-( 
TXOH OF EMPLOYEES OF STATE GOVkRWMEm: 

, PUBLIC SECTOR UNDERTAKINGS IAM PUBLIC: 
SERVICE ACT, ' 19914 

ri i 
ACT No. 14' OF 1993* 

p3rd April. 1997.J 

,,;An- A c t  to prohf b i t  absorption 'of employees- ,' 

i .  

of Public Sector undertakings into 
Public 'Service and for matters con- 
nected therewith,or. incidental thereto. 

Whereas, certaf n , State ~oveknrnent 
publ i c  Sector Undertakings have become 
sick 01: are- likely t q  become s i c k  and 
are closed or likely to. be closed; 

'Received the assent of the Governor on : ~ 1 s t  Apr lJ ;  11997.; 

For Statement o f  t h e  Objects and Reasons. piease  ' $e& t h e  

A .  P.  Gazette Part I V - A  Extraordinary dated 1 3 t h '  ~ecember,  

1996 a t  P-6.  



And whereas, ' .the . empioyees of - such 
- undektakings are' demanding - th,e State 
: .Goyernrhent . and approaching the courts 

for absorption fnsq public servicer 
. . 

: ~ h d  whekeas, the Andhra Pradesh ~ u b l f  c 
Employmgnt {Organisation of-Local+Cadres 

. and Regulation of . ~irect ~ecruitment 1 
.'Order, 1975 and . the General Rules and 
Special -Rules governing various hasts+in 
Public . Service are d i f f i c u l t  to be 
reconciled 'w i th  any such absorption of 
such employees into Pub11 e' - Se,rvice , as 

- the  various State Government Public Sector 
, Undertakings are . governed. by . aif f erent 

terms and conditions pf s e v i c e ;  . 
. . 

. And whereas, such absorption o£ the' 
. employees of - such Public ,Sector Under- 
takings would result in an'enormous.drain 
on the State finances 8-eriously agfecting 
the developmental prograplmes ofthestate  
and hence- . against public interest; 

'And whexeas , the- .~overnent  have decided 
to pgobibit . absorption of any employees 
of the -State ~bvernment Public, Sector 
Undertakings in to -  Public service; 

I .  

: Be: it.. enacted- by t h e  ~e~islative 
Apsemb-ly -bf t h e  State of Andhra Pradesh 
in t h e  Forty- eighth Year. Lof t h e  Republic 

.. of India, ps.follows:.- 

S&rt 1.' (I) -Th.is A c t  may be called . the 
:and . Andhra Pradesh Prohibition of,Absorption 

-- -of Employee8 of S tate-' Government Public 

mt : Sector -Undertakings into, public  Service 
Acer 1997. . , .  



L 

( 2 )  It shall be deemed to have come 
into force with effect f r o m  the 26th 
November, 1996. 

2. Notwithstanding anything contained Prohibition 

in any contract or agreement or any of absorp 
judgment, decree or order of any court, tion into 
Tribunal or 'any other authority or any public 
order or proceedings of t h e  State, Govern- service. 

m e n t , o ~ a n y o f f i c e r c f t h e ~ t a t e ~ o v e r n m e n t ~  
no employee ' of a State Governzent public 
Sector Undertaking :shalld; be or s h a l l  
ever be deemed Yo. be entitled to absorption 
into public service from t h e  date of 
commencemeit of this A c t  . only on the ,  
ground that -such undertaking has become 
sick or is l i k e l y  to. become s i c k  or f s . 

closed or is l i k e l y  - to 'be close2 and 
accordingly ,- 

( a )  al1order~'issuedbythe~overnment 
or ,any other authorikg appointing any 
such employee to any p o s t  in public 
service on any such ground shal l  stand 
cancelled. wfth effect from the 30th 
November, 1996. 

(b) no suit, or other proceeding 
" . s h a l l  be instituted, ' maintained or 

continued in any cour;t, ~ribunal' or any 
other authority against the  S t a t e  Govern- 
m e n t  or any person or other authority 
whatsoever for  such appoinment or 
absorptzon into public.service; and 

(c) no court s h a l l  enforce any decree 
or order directing such appointment or 
absorption. 



120 

! 
Explanation: For the purposes o f t h i s  :- 

section, the expression ' P u b l i c  Service' 
means, services in a n y  office or estaf  
blishment. of ,- 

. ( a )  t h e  ~overnent; 

(b) a local authority; I 

( c )  a corpor&ion or undertaking wholly 1 
,owned or cont ro l led  by the State Govern- 1.. 
ment.; ,. , 

(dl -a body established under any law , 

made by 'the Legislature of the state I 
whether  incorporated or n o t ,  including a 
Univers i ty ;  and , 

(ej any other ,body established by the : 
S t a t e G o v e r n m e n t ~ r b y  asociety  registeaed ' 

under any lawrelaeingtotheregistratiog 
. of societies for the t i m e  being in force, 

and ' receiving funds from the State 
Government either Eully or partly for i t s  
rnaintenance'c.~ any educational i n s t i t u t i o n c  , 

whether registered or not but receiving ! 
a i d  from ' the Governent . I 

i 

~boiit ion ,of 3 .  Notwithstanding anything contained 
.Supernumerary in any . contract or agreement or any 
posts. judgment, decree or order af any court, 

. - 
Tribunal br other author i ty  or any.ord.er. . 

o r  proceeding of .the s t a t e - ~ o v e r n m e n t  or 
any Officer of the State Government, any : 
supernumezary postcreate2,for'appointment 
or absorption. to a n y -  post in public' - . 

service of any such employee on any such' , 

ground specified in section 2 shall stand , 

abolished with  -effect from t h e  3 0 t h  
November, 199.6.:. 

schemes of 4 .  &th ing  in this A c t  shali d i s e n t i t l e  ;' 
rehabili- any such employee to t H e .  b e n e f i t s  of any , . 

tation- scheme of rehabilitation under  the relevant 



-. . rders issued by the ~overnment from 
t i m e  to time. 

5. The Andhra ~radesh proh ib i t i on  of  
Absorption of Employees of State Govern- 
ment Public Sector Undertakings into 
Public Service Ordinance, 1996 .and the- 
Andhra Pradesh Prohibition of Absorption 
of Employees of Sta te  Government Public, 
+Sector Undertakings 'into Public Service 
Ordinance, 1997 are 'hereby repealed. 

G. BHAWANI PIWAD, 
Sectetarx to Government, 

~e~islative Affairs .& ~ustice, 
Law pepartmedt . 

Re al of 
or&ance 
25 .of 1996 ' 

and. a- 
m i c e  4 o f  - 

1997, , 
. . 


